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THE INSTITUTE OF CHARTERED ACCOUNTANTS OF INDIA
(Set up by an Act of Parliament)
NOTIFICATION
New Delhi, the 23th July,2025

No. 1-CA (7)/231/2025— In pursuance of the Regulation 159 (1A) of the Chartered Accountants
Regulations, 1988, the Council of the Institute of Chartered Accountants of India is pleased to notify the
setting up of a Branch of Central India Regional Council in Nagaur District (Rajasthan) with effect from
July 01, 2025.

The Branch shall be known as Nagaur District Branch of Central India Regional Council and its
Headquarters shall be at Nagaur. The Jurisdiction of the Branch besides the following places shall cover
whole District of Nagaur: -

1. Nagaur

2. Mundwa

3. Khinvsar

4. Merta

5. Riyan Badi
6. Degana
7. Jayal
8. Sanju

As prescribed under sub-regulation (3) of Regulation 159, the Branch shall function subject to the
control, supervision and direction of the Council through Central India Regional Council and shall carry out
such directions as may, from time to time, be issued by the Council.

CA.(DR.) JAI KUMAR BATRA, Secy.
[Advt.-111/4/Exty./257/2025-26]
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NOTIFICATION
New Delhi, the 23th July,2025

No. 1-CA (7)/232/2025—In pursuance of the Regulation 159 (1A) of the Chartered
Accountants Regulations, 1988, the Council of the Institute of Chartered Accountants of India is
pleased to notify the setting up of a Branch of Central India Regional Council in Churu District
(Rajasthan) with effect from July 01, 2025.

The Branch shall be known as Churu District Branch of Central India Regional Council
and its Headquarters shall be at Churu. The Jurisdiction of the Branch besides the following
places shall cover whole District of Churu: -

Churu
Ratangarh
Sardarshahar
Sujangarh
Taranagar
Rajgarh
Rajaldesar
Bidasar
Sidhmukh
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As prescribed under sub-regulation (3) of Regulation 159, the Branch shall function subject to the
control, supervision and direction of the Council through Central India Regional Council and shall
carry out such directions as may, from time to time, be issued by the Council.

CA.(DR.) JAI KUMAR BATRA, Secy.
[Advt.-111/4/Exty./257/2025-26]
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NOTIFICATION
New Delhi, the 23th July,2025

No. 1-CA(7)/233/2025— In pursuance of the Regulation 159 (1A) of the Chartered Accountants
Regulations, 1988, the Council of the Institute of Chartered Accountants of India is pleased to notify the setting up of
a Branch of Central India Regional Council in Jhunjhunu District (Rajasthan) with effect from July 01, 2025.

The Branch shall be known as Jhunjhunu District Branch of Central India Regional Council and its
Headquarters shall be at Jhunjhunu. The Jurisdiction of the Branch besides the following places shall cover whole
District of Jhunjhunu: -

Malsisar
Buhana
Chirawa
Jhunjhunu
Mandawa
Nawalgarh
Gudha Gourji
Surjgarh
9. Bissau
As prescribed under sub-regulation (3) of Regulation 159, the Branch shall function subject to the control,
supervision and direction of the Council through Central India Regional Council and shall carry out such directions as
may, from time to time, be issued by the Council.
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